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MINISTRY OF SHIPPING, ROAD TRANSPORT AND HIGHWAYS

(Department of Road Transport and Highways)
NOTIFICATION

New Deihl, the 9th February,2009

G.S.R. 84(E},-Whereas the draft of the Central Motor Vehicles Rules, 1989, werepublished vide number G.S.R. 522 (E), dated the 15th July, 2008, as required by sub­section (1) of section 212 of the Motor Vehicle Act, 1988 (59 of 1988)
,

for invitingobjections and suggestions from all persons likely to be affected thereby before expiryof the period of sixty days from the date on which copies of the Gazette of India inwhich the said notification was published, were made available to the public;
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And whereas copies of the said Gazette notification were made available to the

public on the 21st July 2008;

And whereas
,

the objections and suggestions received from the public on the
said draft rules have been considered by the Central Government;

manufactured on an rom 1pn s a e as un er-

Vehicle Category Pollutants T A=COP norms D.F.

(g/km) (Deterioration
Factor)

(1) (2) (3) (4)

Two-wheelers co 1.0 1.2
1--

(Gasoline) HC+NOx 1.0 1.2

Three-wheelers co 1.25 1.2

(Gasoline) HC+NOx 1.25 1.2

Two-wheelers co 0.50 1.1

and Three-
HC+NOx 0.50 1.0

wheelers (Diesel)
0.05 1.2PM

Now, therefore, in exercise of the powers conferred by section 110 of the said
Motor Vt::1icle Act, the Central Government hereby makes the following rules further to
amend the Central Motor Vehicles Rules, 1989, namely:-

1. (1) :hese rules may be called the Central Motor Vehicles (Second
Amendment) Rules, 2009. ·

(2) Save as otherwise specificallyprovided, they shall come into force tr, the date
of their pu?j1catlonin the Offi_cialGazette.

2. In th.P.-Central Motor Vehicles Rules, 1989 (hereinafter referred to as the said rules),
In rule 115, -

(a) in sub-rule (2), in clause (l), after the third proviso, the following proviso shall
be Inserted, namely:-

"Provided that in the case of CNG/ LPG motor vehicles operating on Bi-fuel mode,
the test shall be conducted only on CNG/LPG mode."

· (b) in sub-rule (14), after clause (E), the following clauses shall be inserted with
effect from the 1stday of April, 2010, namely:-

"(F) Mass Emission Standards (Bharat Stage Ill) for two and three wheelers

d f 151A ·12010 h II b d

•

Notes.-

1. (a) For vehicles operating on CNG mode, the provisions of rule 115-B shall

be applicable.

(b) For vehicles operating on LPG mode, the provisions of rule 115-C shall

be applicable.



"(15) Mass Emission Standards (Bharat Stage IV) for Mand N Category vehicles:-

2. The reference fuel for Diesel and ·Gasoline vehicle shall be as specified inAnnexure IV F and Annexure IV G respectively and reference fue.l for CNG andLPG shall be as available commercially.

3. The commercial fuel for Gasoline and Diesel vehicle shall be as per BISSpecification IS: 1460-2005 (Fifth revision) for Diesel and IS: 2796-2008(Amendment No. I-January,2008) (Forth Revision) for Gasoline,. Specificationfor Commercial CNG and LPG shall be as notified from time to time. ·
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(i) Gasoline/ CNG/LPG vehicles specified herein shall comply with the
provisions of clause (i) of sub-rule (2) of rule 115.

(ii) Diesel vehicles specified herein shall comply with clause (ii) of sub-rule(2) of rule 115.

The provisions of thie sub-rule in respect of four-wheeled vehiclesmanufactured on and from the 181April, 2010 shall apply to all the States andthe Union territories except the National Capital Region and the cities ofMumbai, Kolkata, Chennai, Bangalore, Hyderabad including Secunderabad,Ahmadabad, Pune, Surat, Kanpur and Agra.";

after sub-rule (14), the followingsub-rule shall be inserted with effect from the111day of April, 2010, namely:-

(a) the Mass Emission Standards for Bharat Stage IV shall come into forcein the National Capital Region and the cities of Mumbai, Kolkata,Chennai, Bangalore, Hyderabad including Secunderabad, Ahmedabad,Pune, Surat, Kanpur and Agra in respect of four-wheeled vehiclesmanufactured on or after the 151April, 2010, except the four-wheeledtransport vehicles plying on Inter-State permits or National permits or AllIndia Tourist permits, within the jurisdiction of these cities.
Explanation.- For the purposes of sub-rules (14) and (15), the"National Capital Region" shall have the same meaning as assigned toit in clause (f) of section 2 of the National Capital Region PlanningBoard Act, 1985 (2 of 1985);

4. The provisions of,-?lauses (a), (c), (d), (e) and (f) of sub-rule 12 of rule 115, ·

except the proviso_?herein,shall be applicable to the said vehicles.

5. In case of diesel vehicles, the engine power shall be measured on enginedynamometer and the
... ".ieasured power shall conform to the power specified inChapter 1 of Part IV .of MoSRTH/CMVR/TAP - 1151116 as amended from timeto time, when tested as per the procedures laid down in Chapter 6 of Part IV ofMoSRTH/CMVR/TAP - 115/116 as amended from time to time.

6.

(c)

(G)



(b) the Mass Emission Standards for Bharat ?tage IV shall be as under:-

(i) the mass emission standards for Bharat Stage-IV Category M

and Category N vehicles manufactured on or after the 151April,
2010, with Gross Vehicle Weight not exceeding 3,500 ?g. shall be

as under:

These limits are not applicable for vehicles designed to carry more than six persons

including driver or vehicles whose gross vehicle weight exceeds 2,500 kg.
These limits are applicable for vehicles designed to carry more than six persons

including driver or vehicles whose gross vehicle weight exceeds 2,500 kg.

•

••

Limit Values for TA and COP

Reference Mass of jMass of Mass of Combined Mass

Mass(RW) Carbon Hydro Oxides of mass of of

e (Kg) Monoxide (CO) · Carbon Nitrogen hydro Partlcul
0 .,, (g/km) (HC) (NOx) (g/km) carbons ates

i
II)
"'

u (g11<m) and oxides (PM)
0 of Nitrogen (g/km)

(HC+NOx)
(Q/l<ml

Gaso Diesel Gasoline Gaso Diesel Diesel Diesel

line line

M. - All 1.00 0.50 0.10 0.08 0.25 0.30 0.025

N1 I RW?1305 1.00 0.50 0.10 0.06 0.25 0.30 0.025

and
M"

II 1305<RW? 1.81 0.63 0.13 0.10 0.33 0.39 0.04

1760

Ill 1760<RW 2.27 0.74 0.16 0.11 0.39 0.46 0.06

Notes.-
1. The test shall be on Chassis Dynamometer.

2. The test including driving cycle shall be as provided in sub-rule (10) with. the

modifications that -

(i) The exhaust gas sampling should start at the initiation of the engine start

up procedure referred to in Annexure IV E.

(ii) The driving cycle shall be at a maximum speed of 90 km/hour referred to

in Annexure IV 6.
...

3. There shall be no relaxation of norms for Conformity of Production (COP)

purposes.
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4. (i) In case of vehicles operating on CNG, the provisions in rule 115 B shall

be applicable.

(ii) In case of vehicles operating on LP.G, the provisions in rule 115 C shall

be applicable.

5. The reference fuel shall be as specified in Annexure IV J for Gasoline vehicles,

Annexure IV K for Diesel vehicles, Annexure IV L for CNG (G20 and G25)

vehicles and Annexure IV M for LPG (Fuel A and Fuel B) vehicles respectively.

Reference Fuel as per Annexure IV L and IV M shall be used for Type Approval

and Conformity of Production one year after the same :" available to the test

agencies. TIii then, Commercial CNG I LPG fuel shall te used.

R There shall be no crankcase emissions for Gasoline driver. '-.dhicles.

8. The Conformity of Production (COP) testing procedure shall be as described in

MoSRTH/CMVR/TAP-115/116as amended from time to time.

7. Evaporative emission shall not be more than 2.0 g I test from Gasoline driven

vehicles. The evaporative emission test procedure for gasoline driven vehicles

shall be as per the procedure specified in MoSRTH/CitilvR7I AP"-115/116 and

as amended from time to time.

•

J

9. The COP frequency and samples:

(i) The Conformity of Production period for each vehicle model

including its variant(s) shall be once in a year;

(ii) Where production volume in six months is less than 250 per

model including it's variants, the provisions contained in the

:-: ,t provisos to rule 126-A shall apply.

10. The commercial Gasoline and Diesel fuel shall be as per Annexure IV- N and

IV-0 in respect of the places mentioned in clause (a) of this sub-rule and in

respect of all other places, the commercial fuel shall be Bharat Stage-Ill as per.

BIS specification IS:1460-2005 (fifth revision) for Diesel and IS:2796-2008

(AmendmentNo. I- January 2008) (Forth Revision) tor Gasoline. Specification

for commercial CNG and LPG shall be as notified from time to time.

11. For the vehicles of the Category M and Category N with Gross Vehicle Weight

not exceeding 3,500 kg. -

(i) Deterioration factor shall be as given below:

'I p;

Engine Deterioration Factor

Category
-

HC+NOx I PMco HC NOx

Gasoline/Gase 1.2
.

1.2 1.2 Not Applicable

ous fuelled
.

enaines.

Diesel 1.1 Not 1.0 1.0 1.2

Enaines. Aoolicable
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(ii) Alternatively, the vehicle manufacturers may opt for an ageing test of
80,000 krr. for evaluating deterioration factor as per
MoSRTH/CMVR/T AP-115/116 and as amended from time to time.

(iii) The maximum lap speed at 1m;-. lsp and at 11th lap shall be 72 km/hour
and 90 km/hour respectively.

(iv) The above ageing test should be carried out by the approved test

e9ency specified in rule 126.

12. For Diesel Vehicles, the emission of visible pollutants (smoke) shall not exceed
the limit value of smoke density, when expressed as light absorption coefficient
for vari-:,?s nominal flows as given in Annexure I to sub-rule (9) of rule 115
when tested at constant speeds over the full load. These smoke ltmits are

without correction factor and engines are to be tested with conditioned air

supplied to the engine to maintain atmospheric factor at 0.98 to 1.02.

13. In the case of Diesel vehicles, the engine power shall be measured on engine
dynamometer and the measured power shall conform to the power specified in

Chapter - 1 of Part IV of MoSRTH/CMVR/TAP - 115/116 as amended from
time to time, when tested as per the procedures laid down in Chapter 6 of Part
IV of MoSRTH/CMVR/T AP - 115/116 as amended from time to time.

14. i) All Gasoline/ CNO/LPG vehicles specified in this sub-clause shall

comply with the provisions of clause (i) of sub-rule (2) of rule 115.

ii) All Diesel Fuelled Vehicles specified in this sub-clause shall comply with
the provisions of clause (ii) of sub-rule (2) of rule 115.

15. The vehicles of the Category Mand Category N with Gross Vehicle Weight not
exceeding 3,500 kg. shall be equipped with On-Board Diagnostic (080)
systems for emission control which shall have the capability of identifying the
likely area of malfunction by means of fault codes stored in computer memory
for vehicles manufactured on and from 111April 2010 as per the procedure laid
down in MoSRTH/CMVR/TAP-115/116 and as amended from time to time. The
On-Board Diagnostic (080) systems for emission control shall be as specified
in the Tables below:
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Table I

On-Board Diagnostic (OBD) systems for emission control:

Sr. Engine Type Category of Vehicles Year
.__

No.
OBD I vehicles OBD II vehicles

manufactured manufactured

on and from on and fr.om

1. Gasoline Fuelied M1 and M2 (less than flf April 2010 1st April2013

Enaines 3 500 ka GWI>

2. Gasoline Fuilled N1 111April 2010 111April2013

Enaines

3. LPG or CNG Fuelldd M1 and M2 (less than -
111April 2013

Enaines 3 500 ka GWI>

4. LPG or CNG Fuelled N1 -

111April2013

Ena Ines

5. Compression lgnitiCI? M1 and M 2 (less than 1111April 2010 111April2013

Enaines 3.500 ka GWI>

6. Compression Ignition N1 111April 2010 1 a1 April2013

Enaines

7. All Vehicles above 3,500 -
111April2013

kaGVW

Table II

All Positive Ignition Vehicles .

.

OBD Monitoring Items

0801
OBD II

Monitoring Items vehicles manufactured
vehicles

manufactured on and
on and from from

Catalyst
-

1st April 2013

.

Misfire
-

1st April2013

02 (Oxygen)sensor
1st April2010 1st April2013

Secondary Air system (ifprovided) 1st April 2010 1st April2013

Coolant temperature
1st April2010 1st April2013

EGR, (Exhaust Gas Recirculation) (if 1st April2010
1st April2013

provided)
Fuel tank teakaae and evaooration -

1st April 2013

Fuel system
-

1st April 2013

Emission Control systems/ components
1st April2013

(ComprehensiveComponents)
1st April 2010

Circuit continuity for all emission related 1st April2010
1st April 2013

power train components

Distance traveled since MIL (Malfunction 1st April 2010
1st April 2013

Indicator Lamo) ON
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Table Ill

All Compression Ignition Vehicles

OBD Monito:ing Items

OBDI
OBD II

Monitoring Items vehicles manufactured
vehicles

manufactured on
on and from

and from

Catalyst -

1st April 2013

-

Electronic fuel Injection system 1st April 2010
1st April 2013

Particulate Trap (if provided) -

1st April 2013

Coolant temperature 1st April 201 O
1st April 2013

EGR (Exhaust Gas Recirculation) (if 1st April 2010
1st April 2013

provided)

Fuel system -

1st April 2013

Emission Contr9Isystems/ components
1st April 2010

1st April.2013
Comprehensive Components)
Circuit continuity for all emission related

1st April 2010
1st April 2013

oower train components
Distance traveled since MIL (Malfunction

1st April 2010 1st April 2013
Indicator Lamp) ON

16. For vehicles manufactured on and from 161 April 2013, the On-Board

Diagnostic-II (OBD-11) systems for emission control must indicate the failure of

an emission-related component or system, as per the procedure laid down in

MoSRTH/CMVR!T AP-115/116 and as amended from time to time, when that

failure results in an increase in emissions above the limits given in the Table

below:

536 Gl/09-5
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Table IV

[PARTIl-Soc. 3(i)]

Mass of Mass of Mass of Mass

Reference
carbon hydrocarbons oxides of of

mass
monoxide nitrogen Partic

ulates

., (RW)
(CO) (HC) (NOx) (PM)

I lka\ lo/km) <alkm) la/km) (g/km)
f Category Cl Petr Diese Petro Diese Petro Diese Diesel
l as ol I I I I' I

s

M. -
All 3.2 3.2 0.4 0.4 0.6 1.2 0.18

' ??1 and I RW s 1305 3.2 3.2 U.4 0.4 u.o 1.2 0.18Ijvf II 1305 < RW s 5.8 4.0 0.5 0.5 O.! 1.6 0.23

I
1760

III 1760 < RW 7.3 4.8 0.6 0.6 0.8 1.9 0.28
•

••

(ii)

These limits are not applicable for vehicles designed to cany more than six

persons including driver or vehicles whose gross vehicle ·.ieight exceeds 2,500 kg.
These limits are applicable for vehicles designed to carry more than six persons
including driver or vehicles whose gross vehicle weight exceeds 2,500 kg.

Vehicles with Gross Vehicle Weight exceeding 3,500 kg manufactured
on or after the 151April, 2010 and equipped with either the diesel

engines or the CNG Engines or the LPG Engines shall conform to the
forfowingnorms: -

(A) For Diesel enoines

Limit values for Tvoe Aooroval (TA) as well as (COP)

Engine Steady State Cycle (ESC) test Engine Load

Response
lELR) test

CO (g/kWh) HC (g/kWh) NOx PM (g/kWh) Smoke (m")
(o/kWh)

1.5 0.46 3.5 0.02 0.5

(B) For diesel enqines,CNG Engines or LPG Engines

Enoine Transient Cvcle (ETC test

CO (g/kWh) NMHC <11 CH41"1
NOx (g/kWh) PM (3l

(o/kWh) (g/kWh)
(o/kWh)

4.0 0.55 1.1 3.5 0.03

(1) A manufacturer may choose to measure the mass of total hydrocarbons
(THC) instead of measuring the mass of non-methane hydrocarbon (NMHC).
In this case, the limit for mass of THC should be same as for the NMHC.

(2) For CNG engines only

(3) For Diesel encmes onlv
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Notes:-

1. The test shall be done on engine dynamometer.

2. There shall be no relaxation of norms for Conformity of Production (COP)
purposes.

3. In case of vehicles operating on diesel fuelled engines, the gaseous and
particulate emissions shall be as per Engine Steady State Cycle (ESC) and
En?me Transient Cycle (ETC) and smoke test shall be as per Engine Load
Response (ELR) as specified in MoSRTH/CMVR/T AP-115/116 and as

amended from time to time. ·

4. In case of vehicles operating on CNG · or LPG fuelled engines, the gaseous
emlsslons are to be determined only on the Engine Transient Cycie (fTC) test
as sper.1fied in MoSRTH/CMVR/T AP-115/116 as amended from time to time.

5. The. -smoke opacity is to be determined on the Engine Load Response (ELR)
test as specified in Part XII of MoSRTH/CMVR/TAP-115/116 as amended from
time to time.

6. In case of vehicles operating on CNG or LPG mode, the provisions of rules
115-8 and 115-C shall be applicable respectively.

7. The reference fuel shall be as specified in Annexure IV K for Diesel vehicles,
Annexure IV L for CNG (G20, G23 and G25) vehicles and Annexure IV M for
LPG (Fuel A and Fuel 8) vehicles respectively. Reference Fuel as per

· Annexure IV L and IV M shall be used for Type Approval and Conformity of
Production, one year after the same is available to the test agencies. Till then,
Commercial CNG I LPG fuel shall be used.

8. The Conformity of Production (COP) testing procedure shall be as specified in
MoSRTH/CMVR/T AP-115/116 as amended from time to time.

9. The Conformity of Production (COP) frequency and samples:

(i) The Conformity of Production period for each engine model including its

variant (s) shall be once a year;

(ii) Where production volume in six months is less than 250 per model

including it's variants, the provisions contained in the provisos to rule

126-A shall apply.

10. For diesel engine vehicles, the emission of visible pollutants (smoke) shall not

exceed the limit value of smoke density, as per Annexure I to sub-rule (9) of

rule 115. These smoke limits are without correction factor and engines are to

be tested with conditioned air supplied to the engine to maintain atmospheric
factor of 0.98 to 1.02.

11. The commercial Diesel fuel shall be as per Annexure IV-0 in respect of the

places mentioned in sub-clause (i) of clause (a) of this sub-rule and in respect
of all other places, the commercial fuel shall be as per BIS specification
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IS:1460-2005 (fifth revision) for Diesel. Specification for Commercial CNG and
LPG shall be as notified from time to time.

12. For vehicles with Gross Vehicle Weight exceeding 3,500 kg manufactured on or

after the 111April, 2010, -

(i) deterioration factor shall be as given in the Table below:

Engine type Test

c cle

Diesel engine ESC

ETC

CNG, LPG or ETC
Gaseous

fuelled en ine

co HC NMHC CH4 NOx PM

1.1 1.05 - - 1.05 1.1 ·

1.1 1.05 - - 1.05 1.1

1.1 1.05 1.05 1.2 1.05 -

I
I

. I

ii) alternatively, the vehicle manufacturers may opt for evaluation of
deterioration factor as specified in MoSRTH/CMVR/T AP-115/116 as

amended from time to time.

Category of Vehicle in which engine will Minimum Service
be installed accumulation period

Cateoorv N1 Vehicles 100,000 km

cateacrv N2 Vehicles 125,000 km

Category N3 Vehicles with GVW equal to 125,000 km

or less than 16,000 ko

Category N3 Vehicles with GVW above 167,000 km

16,000 kg

Cateaorv M2 Vehicles 100,000 km

Category M3 Vehicles with GVW equal to 125,000 km

or less than 7,500 ka

Category M3 Vehicles with GVW above 167,000 km

7,500 kg

The above ageing test should be carried out by the approval test agency.

13. In the case of Diesel vehicles, the engine power shall be measured on engine
dynamometer and the measured power shall not differ from the specified power
as given in Chapter - 1 of Part IV of MoSRTH/CMVR/T AP - 115/116 as

amended from time to time when tested as per procedures laid down in

Chapter - 6 of Part IV of MoSRTH/CMVR/T AP - 115/116 as amended from
time to time.

14. (i) The CNG and LPG vehicles specified in this sub-clause shall comply



with the provisions of clause (i) of sub-rule (2) of rule 115

(ii) All Diesel Fuelled .Vehicles specified in this sub-clause shall comply with

the provisions of clause (ii) of sub-rule (2) of rule 115.

15. The extension of type approval to engine family and engine after

treatment system family shall be as described in MoSRTH/CMVR/TAP-

115/116 as amended from time to time.

16.

...

The vehicles specifi'd in this sub-clause shall be equipped with an On­

Board Diagnostic s?stems for e?nission control which shall have the

capability of identifying the likely orea of malfunction by means of fault

codes stored in computer memory f')r vehicle manufactured on and from

111April 2013, as ?r procedure. laid down in MoSRTH/CMVR/TAP-

115/116 and as amended from time to ume.

17. The Diesel engine NOx reducncn agent AUS 32 (Aqueous Urea

Solution) shall conform to Part 1 and Part 2 of ISO 22241-2006:.

3. In the said rules, in rule 115A. after sub-rule (6), the following sub-rule shall be

inserted, namely: -

•(7) Every diesel driven agricultural tractor manufactured on and from the

date specified in column (2) of the Table 1 shall comply with the Bharat

(Trem) Stage-Ill A norms and the weighted average mass of Carbon

Monoxide (CO), Hydrocarbon (HC) and Oxides of Nitrogen (NOx) and

Particulate Matters (PM) in grams per kilo Watt/hour emitted by them in

addition to those of visible pollutants as provided in sub-rule (2), when

tested for Type Approval (TA) and Conformity of Production (COP) in

accordance with the procedure specified in ISO 8178 Part-4 (1996) 'C1'

8 mode cycle, shall not exceed the limits given in columns (3), (4) and

(5) respectively, of the said Table.

Table 1

Limit Values for Type Approval (TA) and Conformity of Production (COP)

Category Applicable co HC+ NOx PM

from

{1) {2) (3) (4) {5)

<8kW 1.4.2010 5.5 8.5 0.8

8 <= kW< 19 1.4.2010 5.5 8.5 0.8

19<= kW< 37 1.4.2010 5.5 7.5 0.6

37 <= kW< 56 1.4.2011 5.0 4.7 0.4

56<= kW< 75 1.4.2011 5.0 4.7 0.4

75<=kW<130 1.4.2011 5.0 4.0 0.3

130<= kW < 560 1.4.2011 3.5 4.0 0.2

Notes:-

1. The test shall be on Engine Dynamometer.
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Table 2

,
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Category (power band)
Useful life (hours)

(Emission Durability Period)

<=19 kW 3000

19< kW <=37 5000
-

>37kW 8000

3. The test procedure for measurement of emission of visible and gaseous pollutants
and Particulate Matter shall be as per MoSRTH/CMVRIT AP-115/116 Part X (Sub­
part A).

Explanation 1. - The term "engine family" includes a range of engines having
similar design parameters for emission levels.

2. The test procedure for measurement of Gross Power (without Fan) sha.11be as per
Part IV of MoSRTH/CMVRIT AP-115/116 Issue No.3.

4. Test fuel shall be the reference fuel as specified in Annexure-.IV P

5. The emission of visible pollutants, when tested as provided in sub-rule (3) of rule

.

115-A, shall not exceed the limit values given ther?in.

6. To meet Bharat (Trem) Stage-Ill A norms with effect from t:,e date specified in

ct:?i.imn (2) of Table 1, the engine manufacturer may opt for an aging test as

5pecified in Table 2 for evaluating deterioration factors as per Annexure V of Part X

(Sub-part-8) of MoSRTH/CMVR/T AP/115-116 Issue No.3 or fixed deterioration

factors as per Table 3.

7. There shall be no relaxation of norms for Conformity of Production (COP}

purposes.

8. Conformity of Production (COP} Selection Procedure shall be as per

MoSRTH/CMVRIT AP-115/116 Part V!.

9. Conformity of Production (COP) Frequency shall be as per Part X (Sub-part A) of

MoSRTH/CMVR/T AP-115/116.

10. The extension of Type Approval (TA} to engine family and engine after- treatment

system family shall be specified in MoSRTH/CMVR/T AP-115/116 as amended

from time to time.
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